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APPLIGANTS: | | IS PONDENTS:

- Sri.C.K.Unnil v/s.' Registrar, Central Admlnlstratxve Trlbunal
. To. ‘ -~ Principal Bench,New Delhi and Others.

is Dr M.S. hagaraJa,Advocate,
B No.11,IInd Floor,Ist Cross,
‘ SuJatha Complex,Gandhlnagar,
Bangalore-9. ‘

24 ' Centaal Administrative Trlbunal,
Kandomkulathy Towers, 5th&6th Floor,
‘M. G Road,Ernakulam.

3. g Sr1 M.S.Padmarajaiah,Senior Central
\ Govt. Stng.Counsel, ngh Court Bldg,
' Bangalore-l.

Subject_— Forward*nq of copies of the Crders passed by the
: Centrpl adenlcurac1ie Tribunai,Bangalcre.

Pless ? find enclosed herewith a copy of the ORDER/

_ STAY ORDER/INTERIM GRDER/, passed by this Irlbunal 1n the abovev.
" mentioned appllcatlor(s) on  22nd March 1998.
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CENTRAL ADNINISTRATIVE TRIBUNAL
BANGALDRE acucn
. ORIGINAL aPPLICATION No.115/93

; TUESDAY THIS THE 22ND DAY OF ﬂﬂRCH, 1994

SHRI JUSTICE P.K. SﬂYANSUNDAR .. VICE CHAIRMAN

. SHRI r.v.\aAvmnnn . MEMBER (A)

C.

K. Unni, - .

S /0.Viswanathan Nair,

Ag%d 53 years, -

Sethon Officer, ”
Central Administrative Tribunal,
Ernakulam Bench,

realdxng at Cheroot. Housse,

Am?lkapuram, Palghat. ' oo

1.

3.

Applicant
(By Advocate Dr. M.S. Nagaraje )

I
i
:
i Vs,

The Central hdminiatrative Tribunal
Principal Bench,

represented by Registrar,

Central Administrative Tribunal,
New Delhi,

Central Administretive Tribunal,
represented by Deputy Registrar,
Centtal Administrative Tribunal,
Ernakulam.

Union of India,
represénted. by Secretary to Govt. of India,
Department“ﬁfgpereonnel and Administrative
Reforms, Sectetariat New Delhi. «ss Respondents
H .
(By Advocata Shri M.S. Padmarajaiah)
e 3icentra1>Govt. Senior Standing Counsel
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Shr1 Justice P.Ke thamsundar, Vice Chairman
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. We are very sorry, we cannot be of any assistance to the

appllcant. The applicant seeka placement high up in his senlority

F : , :
?he cadre of Section Officer in betwsen S1.N0.12 and 13 referred

| : . _ .
therein, If that request is considered, he will be going up and
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above over 40 and odd persons. In that cese, we consider it very
necessary for the applicant to have impleeded all those parsons
against whom he claims supremacy in placement, Thsrefore, for

non joinder of necessary parties, this application fails and is
dismissed. If the applicént thinks it appropriate to make a
further application after impleading all necessary parties, he may
do it subject tb there being scope for reagitation of this contro-

versy regarding seniority under the rules,

2, Or. Nagaraja says this order should not be treated as
operating as resjudicata. While we notice that argument, we do

not wish to say anything about it at this juncture.

o -
,Sdf = /

/
{ TV RAMANAN ) \ (P.KSHYAMSUNDAP)
MEMBER (A) VICE CHAIRMAN,
TRUE COPY
. o o @ g \’\'};D-V
( pspe . gy CFFICER ___.5\1'3
S0 AT AL A‘,‘__v']'l::‘hn .""'E v

goilie

Y T appImigiat B
o UANGALGRE

.




